CAT/7/12@

IN THE CENTRAL ADMINISTRATIVE TRIBUNA
NEW DELHI |

®
0O.A. No. 521/90
. : T.A. No. 159
Y
DATE OF DECISION _ 15.2.1991%,
Shri R.Muthuraman RQ&QQW%’Applicant
ﬂpplicant prasant in persen. Advecate for thex Retitl siretis)
- Versus
Chief Secretary, Oelhi Admn. Respondent s
Mre .Ashska Jain, Advocate for the Respondent(s)
CORAM

‘)'TheI{onWﬂehAL P.K.KARTHA, VICE CHAIRMAN(J)
The Hon’ble Mr. D.K.CHAKRAVORTY, MEMEE R(8)

I. Whether Reporters of local papers may be allowed to see the Judgement ? ?0.)
2. To be referred to the Reporter or not ? /yv
3. Whether their Lordships wish to see the fair copy of the Judgement ? [f/o
4. -Whether it needs to be circulated to other Benches of the Tribunal ?
JUDGEMENT _
( JUDGEMENT OF THE BENCH DELIVERED BY
HON'BLE MK. D.K.CHAKRAVORTY, MEMBER)

The grievance of the applicant,who is werking
@s a Stenegrapher in the office of the Presiding Officer,
Industrial Tribunal .and Labour Ceurts,is that ths respondents
be directed te pﬁyﬁhim t he diffe:ehce of asvertime allowancs
due to him in comparisen te ths ameunt paid to Shri Vad

Prakash Gupta.

2. The applicant has werked in the Raj Niwas Press
0ffice frem 25.7+80 to 16.12.86. During that period, he had
been asked ts werk beygnd effice hours fer which evertime
alleswance is admissible at the theh rate of Rs.3.45 per hesur.
He has alleaged that Shri Ved Prakash Gupta, Assistant, uas
given mere evertime éllmuanca than -him, though they uorked

\// for the same duraticn.
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3e The applicant has nat preduced any decument

tes substantiste the allegaticn mede by him. The
respendents hava deniaé having meted gut discriminatory
treatment to him. As the applicant has not substantiated
his allegati@n, he is net entitled te ths relief as prayéd
for by him. The applicatien is dismissed at the admissien

stage itSelf, leaving the parties te bear their euwn
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( D.K.CHAKRAUVORTY ( P.K.KARTHA)

MEMBER. VICE CHAIRMAN




